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IN THE CENTRAL AThIINISTRATI yE TRIBUNAL HYDERABAD BENCH AT HYDERABAD 

0.A.NO. 220/92.C' 
Date of order: 31-3-92. C 

Between: 

P.M. Gopala Ramana Rao.0 
Applicant. r 

and 

1• Post Master General, 
0/0 The Post Master (theneral, 
Opp: Jai Hjnd Talkies, vijayawada. r' 

2. The Objet Post Master General, 
0/0 the Chief Post Master General, 

Near G.P.O. Abids, Hydérabad. C'T7 
3. Regional Superintendewt of Post Off ices, 

Guritur Division, Guntur-7.0 

Respondents. C 

For the Applicant; Mr. Mehabhand Non, Aavocate 

For the Respondentsi Mr. N.R. ivraj, Addi. CGSC. ( 

CORAM: 
THE HON'BLE MR.R.SALASUBRAMANIAN : MEMBER (AD9i) r 

AND 

THE HON'BLE t4RoC.J.ROY : MENBER(JEJ.DL) C 

The Tribunal made the following Order:- 

Mr.Meharchand Non, counsel for the applicant and 

Mr,N.R.Devraj, counsel for the respondents are present. Heard 

both the counselk Mr.Moni makes an endorsement that the case may 

be dismissed with liberty for filing a fresh case in the event ofo- 
caaM 	 )s -"-- 

fresh j#jnk of action. The case as 4  withdrawn. L-d-emSsset (__' 

fl?putyPRegistrarJ \dl ) 

To 
The Post Master General, 
0/0 'The Post Master General, Opp: Jai Hind Talkies, 'Jijayawada. I 
The Chief Post Master General, 
0/0. TheY Chief Post Master General, near G.P.O.Abids, Hyd. r 

3 the, negibnal Superinteddent of Post Office r 
buntur Division, GUntUr-7fl 

One copy to Mr.Meharchand Non, Advocate, CAT.Hyd. r' 

One copy to Mr. N,R.vraj, Addi. CCSC.CAT.Hyd. ( 

One spare copy. 
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TYPED 13y 	 COMPARED SY 

CHEcJD BY 	APPROVED LY 

THE HON'BLE MR. 	 V.c. 

AND. 

THE HONELE r. R.B?ASUBRVNIAN.N(A) / 

	

H 	
I 	 AN\ 

THE HON'BLE MR.T.CH,, DRASDKHAR REDDY; 
EMBER(XDL) 

AND 

THE HQN'BLE IIL.C.J. ROY 

N.- 

Dated; - 3 -1992. 

ORDER / J6MH 

R.A.767/MANO  

O.A.No. 	0( 
= 	

. 	TXTi0. 	. 	 ) 

Ch'tted and interim direction8 
issed 

with dire 

NO 

Order as to costs I 
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